
ITEM NO.6               COURT NO.4               SECTION IX

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).4248/2024

(Arising out of impugned final judgment and order dated 06-02-2024
in DC No.2/2023 passed by the Hon'Ble Election Commission Of India)

SHARAD PAWAR                                       Petitioner(s)

                                VERSUS

AJIT ANANTRAO PAWAR & ANR.                         Respondent(s)

(IA  No.  78442/2024  -  APPROPRIATE  ORDERS/DIRECTIONS,  IA
No.79861/2024 - MODIFICATION OF COURT ORDER)

With

C.P.(C) Diary No.15310/2024
 
Date : 04-04-2024 These matters were called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE SURYA KANT
         HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s) Dr. Abhishek Manu Singhvi, Sr. Adv.
Mr. Muhammad Ali Khan, Adv.
Mr. Pranjal Agarwal, Adv.
Mr. Amit Bhandari, Adv.
Mr. Omar Hoda, Adv.
Ms. Eesha Bakshi, Adv.
Mr. Uday Bhatia, Adv.
Mr. Kamran Khan, Adv.
Mr. Arjun Sharma, Adv.
Mr. Prashant Pratap Singh, Adv.
Mr. Abishek Jebaraj, AOR
Ms. A. Reyna Shruti, Adv.
Mr. D.P. Singh, Adv.

                                     
For Respondent(s) Mr. Mukul Rohatgi, Sr. Adv. 

Mr. Neeraj Kishan Kaul, Sr. Adv. 
Mr. Siddharth Bhatnagar, Sr. Adv. 
Mr. Siddharth Dharmadhikari, Adv. 
Mr. Abhikalp Pratap Singh, AOR 
Mr. Shrirang Varma, Adv. 
Ms. Devanshi Singh, Adv. 
Ms. Yamini Singh, Adv. 
Mr. Aditya Krishna, Adv. 
Mr. Kartikey, Adv. 
Mr. Ravi Shankar Pandey, Adv. 
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Mr. Dhruv Sharma, Adv. 
Ms. Pracheta Kar, Adv. 
Mr. Ankit Agarwal, AOR
Mr. Atul Raj, Adv.
Mr. Ashish Shukla, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

I.A. No.78442/2024 and I.A. No.79861/2024

1. We  have  heard  Mr.  Abhishek  Manu  Singhvi,  learned  senior

counsel on behalf of petitioner in support of prayer made in I.A.

No.78442/2024  and  Mr.  Mukul  Rohatgi,  learned  senior  counsel  on

behalf  of  respondents  in  support  of  prayer  made  in  I.A.

No.79861/2024.  We  have  also  perused  the  supplementary  documents

which they have relied upon during the course of hearing.

2. In our considered view, there is no necessity to modify the

directions  contained  in  order  dated  19.03.2024.  Suffice  it  to

reiterate that:

(i)  The  petitioner,  his  party’s  office  bearers,  workers  and

supporters shall abide by the directions contained in paragraph

3(iii)  of  the  above  mentioned  order,  in  terms  whereof  the

petitioner has been permitted to use the name “Nationalist Congress

Party – Sharadchandra Pawar” with the “Man Blowing Turha” as the

party symbol.

(ii) The  petitioner  will  also  ensure  that  his  workers  and

supporters do not act in defiance to the directions referred to

above and they do not use the symbol ‘clock’.

(iii)  Similarly,  the  respondents,  their  office  bearers  of  the

political  party  and  the  workers,  are  obligated  to  meticulously

comply with the directions contained in paragraph 3 (vi) of the
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above-mentioned order.

3. Mr.  Mukul  Rohatgi,  learned  senior  counsel  representing  the

respondents has very fairly agreed to issue the public notices with

a more prominent place in the newspapers. He has also assured that

the  office  bearers,  candidates  and  supporters  of  the  first

respondent  shall  be  sensitized  to  make  sure  that  there  is  no

violation or deviation of the directions issued by this Court vide

order dated 19.03.2024. 

4. In  view  of  the  above,  both  the  Interlocutory  Applications

stand disposed of.

C.P.(C) Diary No.15310/2024

5. On the oral prayer of learned counsel for the respondents, the

matter is taken on Board.

6. As of now nothing survives in the contempt petition, which is

accordingly disposed of.

(ARJUN BISHT)                                   (PREETHI T.C.)
COURT MASTER (SH)                              COURT MASTER (NSH)
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